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ITEM NO.10               COURT NO.1               SECTION II-B

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.)  No(s).3546/2018

(Arising out of impugned final judgment and order dated  12-01-2018
in CRLA No. 100/2013 passed by the High Court Of Uttarakhand At
Nainital)

THE STATE OF UTTARAKHAND                           Petitioner(s)

                                VERSUS

SUNDAR LAL                                         Respondent(s)

(With IA No. 58243/2018 - EXEMPTION FROM FILING O.T.)
 
WITH
SLP(C) No. 19903/2018 (X)
(With IA No. 145204/2022 - INTERVENTION APPLICATION)
 
Date : 17-10-2022 These matters were called on for hearing today.

CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MS. JUSTICE BELA M. TRIVEDI

For Petitioner(s) Mr. Jatinder Kumar Sethi, Dy.A.G.
                    Mr. Vishwa Pal Singh, AOR

Mr. Prateek Rai, Adv. 
                   
For Respondent(s)/ Mr. V.K. Shukla, Adv. 
Applicant(s) Mr. Sujeet Kumar, Adv. 

Mr. Sugam Mishra, Adv.
Mr. Abhaya Nath Das, Adv. 
Ms. Riya Soni, Adv. 
Mr. S.S. Bandyopadhyay, Adv. 
Mr. Gulam Rabbani, Adv. 
Mr. Satish Kumar, AOR

Mr. Rituparn Uniyal, Adv. 
Mr. Abhishek Kumar, Adv. 
Ms. Deeksha Saggi, Adv. 
Mr. Nayan Mishra, Adv. 

                    Mr. Ram Lal Roy, AOR
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          UPON hearing the counsel the Court made the following
                             O R D E R

SLP (Crl.)  No(s).3546/2018

While  dealing  with  Criminal  Appeal  No.100  of  2013,  the

conviction and sentence recorded by the trial court was affirmed by

the High Court. 

However, during the course of the judgment, the High Court

issued  various  directions  contained  in  paragraph  103  of  the

decision.  Aggrieved  principally  by  such  directions  issued  in

paragraph 103 of the judgment, the instant petition has been filed

by the State of Uttarakhand. Notice was issued by this Court vide

order dated 01.05.2018.   

Though the issues raised in the Special Leave Petition do call

for authoritative pronouncement, in view of the decision taken by

the  State  Cabinet  in  its  Meeting  dated  12.10.2022,  principally

accepting the decision of the High Court and taking appropriate

steps to implement said directions, we see no reason to interfere

with the present petition. The Special Leave petition is therefore

disposed of leaving all questions of law open. 

A note incorporating statement regarding the Cabinet decision

has  been  placed  before  us  by  Mr.  Jatinder  Kumar  Sethi,  Deputy

Advocate General for the State of Uttarakhand, today. The same is

taken on record. 

Pending interlocutory application(s), if any, stands disposed

of. 
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SLP(C) No.19903/2018

In  view  of  the  above  order  passed  in  SLP  (Crl.)

No(s).3546/2018, no further order is called for in this petition.

The Special Leave Petition is accordingly disposed of. 

IA No. 145204/2022 for intervention is also disposed of. 

(SANJAY KUMAR-II)                               (VIRENDER SINGH)
ASTT. REGISTRAR-cum-PS                             BRANCH OFFICER
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